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UPON hearing the counsel the Court made the following
ORDER



It is submitted by Mr. Gaurav Sharma, learned
counsel appearing for the Medical Council of India that in
view of the Order passed on 18th January, 2016 in W.P.(C)
No. 76 of 2015 entitled Ashish Ranjan & Ors. vs. Union of
India & Ors., nothing survives in this Interlocutory
Application. The said position is accepted by Ms. Rekha
Pandey, learned counsel for the applicant.

LA, 10 in LA 16 of 2012 is accordingly
disposed of.
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